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“ezAlidavit 1o be Fuenished by the candidate alongwith Numination Paper

Befpre Ihe tvening Officer
e -] For uluium fo. } g ~{name of the Hous,
E/ﬂrgﬁ/ From. 1’«3 va=- - LCONSUItRENEN Vaims of fae Csnstinu .
: -Pn"-l' FreLdy
= M ﬁv}&tﬂ&u H"L!;JETi.: arivgife nf.ﬂdtgf_' D—&D@I{-&%ﬂ\p@f‘*mt

Mgl cyears residend wl )

“lection, do hereby solemnly affirm a,ndrta
i Arike out whichever is nop ap plicable)

- LP( [ am & candidute el up by --[_-;:]—--I- P* -

Independent candidate.

-Re

isndm'

(1) Details af PAN and stutus of filing of Incomeé tax return :

fﬂ“ﬂﬂuﬂ t’ull pﬂﬁt‘nL adds t:5}1 1,.du-m\.[ ks b b almib

-u.&q M" Ewmﬂck’h’ﬂau

== name of the political party )/ am contesting 2 an

SLNe. | Names Permanent The financial year for [ Totalincome |
Account Mumber | which the last shown In Income |
(PAMY Income-tax return has | Tax Retwm ( in
= 2 R | been filed Rupees)
I Sell W SRS :
(% | Spouse- ANSPIRIETE [ oo6% -/ |
| e Nt N i e |
4. Dependent 2 N+ NAt N "J_ I
5. Dependent 3 WAt N L _’\H‘Qz_ '

(3) The following case(s) i/ are peading against me in which cognizance has been taken by the court:-

Description

8l | Offence
Ma. N
fa) | The details of cases where the court has taken

eognizance, Sectivns of the Act and description
af the offence for which copnizance taken :

N+

|
| taking cognizance :

Name of the cour, Case No, and [ate of order

Nl

(e}

——

‘Details of Appeal (s)7 Application(s) for revision
(if any) filed mgainet the above order(s)

okt

L R e

4. Cases in which | have been convicted by a court of law(other those referred (o in Form Iﬁ-].

-ta} The details of cases, Sections of the
i Act and description of the offence for
| which eonvicted :

(b) | Name of the Courtis). Case No.and

Daves) of arder(s) .
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3p That 1 give hedem below e details of o w ssvets {movable and iamovahle vieg of mvsel

mw spowse and all dependents:

A Dietaily of
iNniar

‘II'IIH"HH C Assels @
L

I Assets in joint name indicating the extent of joint ownership will also huve 1o be given
2. In case of deposipInvestment, the details including Serial Mumber, Amaount, Date of Deposit, the Scheyne
Niame of Bafik/ Instition and Branch are 0 be given
1. Walue of Bonds/Share/Debentures as per the current marker value in Stock Bxchanpe in eespect o1 lized
GOmpanies and as per books in case of non- listed companies should be giver,
4. Dependent’, here mcans o person, substantially dependent on the income of the candidate,
3. Details ineluding mimount is 1o be given separately in respect of each investment)

| Drescription -«

Sell

I_l.?:sh inhand

_—

fo

Spause Dependent-1

Dependent-2

ame.

! I."J_epencl:uI-J

Eam/"

ﬁr%ﬂf’ “E__. .

| Details of Deposits in Bank

| accounts (FDRs, Term Deposits
| and all other types of Depasits

[ including saving accounts),
Deposits with Financial
Imstitstions, Mon Banking
Financial Companies and
Cooperative societies and the
amount in each such depaosit

Defails

[Details of investment in Bonds,
Debentures/shares and units in
companies/Mutual Funds and
others and the amount,

NAd

|
Nl

it

v}

Details of investment in NS5,
Postal Savings, Insurance Palicies
and investment in any Financial
[nstrument in Post office or

Insurance Company and the
AITiount

Dbl

(R

|

(vifi|

[v1d

Perzonal loans/advanice given to
any person or entity including

{ firmy, Company, Trust elc. and

| other receivables from debtir

| 2nd the amount, 1

e, vo o}

ﬂ,;mi (5221

[ Motor Vehickes/Airerals)
Yachts/Ships (details of Make,
Registration No, ete, Year of

f‘l_lrl:hase'lnd amount }

&)

SRR
e :mﬂ

Jewelry, Bullion and valuable
! thing (give details of weight and
| vahe)

5 o
B b3 -biyly
el

ifo &ahgm__




§ /=ny other 2ssets such .5 value of

i { Zlanmsinterest
b | | Carvss Total value

£ l?ﬂﬂutwm
(Mo

o e o -

v |l __41‘__

Properties in joint ownership indicating the cxent of joint swnérship vill also have 1o be indican

2 Each land or building or apariment should be mentioned separaiely in this format.}

8. | DMseription
No

Self

Spouse

" Dependent-1 | Dependent-2 | Dependent-3 |

(i}

Lacalmn(s]
Area. I[Tnur measurement in
aLres)

 Defeds

alfrol

| o Aup

mm:f:e_ Abl-ee} |

Whether inherited property
{ Yes or NOY)

Date of purchase in case of self
acquired property

Cust of Land {in case of

purchase)at the time of
plrchase

Any Investment on the land by

] wity of development,
construction etc.

Approximate Current markat
value

(if)
Location(s)
Survey number(s)

N

NAT

ail |

Area (Total measufément in
sg. fi.)

Whether inherited property
{ Yes or NOY)

Date of purchase in case of self
acquired property

Cost of Land (in case of
purchase) at the time of
purchase

Any Investment on the land by
way of development,
| construction ete.

Approximate Current marke{
vajue

(i) I; Commercial Egglﬂnn
| (inelieding apartments)

i -Location(s)

| -Survey numben(s}

Nl

Built up Area (Total
measurement insq, fL)




LW her inheriied praperty
Li* o or NOY)

e — =

| D of purchase in case of aoif
| Titppd properis
'

| st of properly (in case of
P rchase) ol the time of

: | prehase

| Ay Investment on the

| preperly by way of

I |_|.t=w:iupmenl. construction et
i Adproximate Current market

vk}

vilue

Residential Byildings (including
nparnents, )

-Location(s)

- Survey numberis}

Dedaily ablaciy

Acea (Total measurement in
sq, ft.)

Built up Area {Total
mieasurement in sq. fi.)

Whether inberited peoperly
{Yez or NOY

Dute of purchase in case of self
sequired property

Coast of property (in case of
purchaze} af the time of
| purchase

Any Tnvestment on the land by
way of development,
construction ete.

Approximate Current market
value

.[\r} (ﬂaﬂﬁm:uimin Nig Niz0 iR F'[QQ N},,,f |
S o e s i M

16) 1 give herein below the details of Habilities/ dues to public financial institutions and government :- )
(Note: Please give separate details of name of Bank , institution, entity or individual and smount for cach item)

i
MNo.

[T |

_ﬁmdpﬁgn

Self Spouse(s)

Dependent-1

Dependent-2 | Dependent-3 |

' Loan or dues to Bank/Financial
nstitutig

Mame of Bank or Fl

Amount outstanding
| Mature of loan

o

=

3
3

Nl

-+ | Loan or dues to any

| individuals! Entity other than

| nention i} ubove. '?Hl“\‘.ﬂah -
Name(s) Qeuatin PO M | NRR
ﬁmuum.?unmndmg (=] ,R.F,‘!:? A ; 5°, mi- 1
__iitl.l.‘l‘l- d-h




D IR R N L
Grand 1o ibilities B : P Y 1Y |
s ity | ]
| | vivsovemment C | NAR N Nl | Nt | N
o aecouimodation )
T r T
with supply of water N';( _ N';f. F\!'”\:E | M":E qu(‘ |
e~ Sty Rhamat P e |
inappiyotomcncy © | WAl | NAR | mal | NSO | NS
' Dues to departments dealing :; x : ‘
by NaL | N R Nl NY
Dues to departments dealing
s oy N3l NAL | NAR | NN NY
Ielicopters) =
[ncome Tax Dues N:I;J_ N = M';re N {{ M é_E
Wealth Tax Dues A M MNAafl N A
Service Tax Dues HAd Nif Mt Y| 2P |
Municipal /Property Tax Dues Mt Nl [N nf NA
Shzetielisig AR N N AR N'a{
i i Nl VN Nl Nt NET
Grand total of all Govt, dues H‘hif_ N-,_Lt Nw.f. N ~B ‘\F\VEL '#
o mt.::, glf?ﬂfﬂfmﬁmmﬂniﬂm‘ﬂj Cered e |
{i}hﬂhmﬁ; Eﬁinfﬂ;‘:.‘.;ﬁ?‘ Foneder 1986 From N .S Crtkf-t , Neakhmi

T- A w ks
(Giva details of highest mﬁ%ﬁmﬁﬁ&mmﬁﬁ%ﬁﬂ@fﬁ‘w degree course)

{Mame of the School /College/ University and the year in which the course was completed. ) I

{9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE: '

1. | Mame of the candidate

Full postal address

Mumber and Mame of the constiteency and
state

W owl e

candidate {otherwise write *Independent’)
() Mumber of cases in which conviction crder N ]'E
passed (other than those referred W in Form 26) .

o




!-_ _{1. , Tuinl number o l‘:t,l1dirIL el wilvere the ;Q -
| cmon {5y have taben cognieane N i

+ .‘I o — - - * |
s Tpariar ' Weer For which lust T i e
i —— N Incume Tax Return iled | |
() Candidate {_._W_E‘glg!” | ieowwyn ) e .
Tl Spmse ANSPD B E | 2009-16 R XSTEFE
.| 1€} Dependenis — = ] __ﬁii* : Eﬁ LE ;
L _ Details of Assets and Lisbilities in rupees - N—!
| Description Self " Spouse | Dependent-]| Dependent-I1 | Dependent-4l |
[ A Movenble - B pﬂ.ﬂ '
|| Asset (Total value) }-Eﬁaf."i"q’?"ff: St o WO I
I, Immuovahle | :
A R ool 2350 > o0k NaQ | NRC
(i) | Purchase Price and . S
Development Cost of
Immovable Property
| (Total Value) 1l —
ii} | Approximate Current
Market Price of
Assei (Total Valuc) S
7 Liahilities =
(1) Government : = P i a
dues (Total) ”1& "P"'E hﬂi{ NJTE M"P"_
(i} Loans from Bank, .
Financial Tnstitutions and N'VE tl;", . N ™Ni2f w‘f
others (Total)

&. | Highest educational qualification: I-A.

(Give details of School / University education with full form of the centificate/ diploma/ degree
course) (Mame of the School /(College! University and the vear in which the course was completed ) |

VERIFICATION

1. the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct 1o the
best of my knowledge and belicf, no part of it is false and nothing material has besn concealed there from. | further
dechare that

{a) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above,

ih Loy spouse, or my-depesdents do not have any asset or lisbility, other than those mentioned in itermns 5 aid 6
abowie,

VeriIOdat . ovevros i veoereas oo TS HHE. 1o nessernssencnee Y BFscso {f;?]ﬂ*“ o 201,

=
DEFONENT




Nowe: T Affidavit sanuld be filed Iatest by 300 VM an the last date :}Ff‘-ﬁn& nominations,
2 Adfidavit seould be sworn before an ath Commissioner or Magestrate of the Fimst Class or hefon & totary
Pribliz

- Al eolumns should be filled up and 1o column to be lef Blank. 1F there is no information (o furnish i resped ol
amy ilem, either “Nil™ or “Mot applicable™, as the case may be, should be mentioned

4 The affidavit should be either tvped or written legibly and neat!s

1
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DETAILS

OF
MOVABLE ASSETS
KRISHNANDAN PASWAN
S/o— DEWNANDAN PASWAN
{2) A (i) Deposits in Bank
" S.No. Name of Bank Nature of Account [_Amnunl Number | Balance Amount as | Remarks
| | . | _ on07.10.2010  GelarsAmaintas
Central Bank of India , I l . 7
1 | Luthaha, Motihari Savings Account 11004 358500 Ho®0/=
- 1 _ _ | il - Lo
Tl bt s s Saving Account  572302010002245 sg077.00 | >
State Bank of India, i ' L o=
2 | Bihar Legislative Assembly, Sawing Account 108304650389 8081 62
Patna = S s
& et eR Saving Accounts 1628010020420 27000 259U -
TOTAL RE rRiRes 672,570
2 A {1V)_OTHER FINANCIAL INSTRUMENTS
B N.S.C. . TIME DEPOSIT . T LI P AT
| | = Branch WReticy fio. | Sum
| == . fuen
NIL A 1 Motihae B27009  5.00.000 .

Muzaffampur 34512447 = 1.00. 'I'.'I'Eiﬂ 38

Optimized by www, lmageﬁrsrhﬂhfr r.net



DETAILS oF IMMOVARLE Msem
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Kt ahanaund auia PM W ety

Sjo Laki Daerandan Pasnzwm
Rer dowdial tand

S.No. Lacale s EWMT o Exladt (Tedal - Cumenl—
WKt 3o

! m@fm 58 Ohk TRy B.

o - 63 -05af Re &,aq,uﬂ/__

Dl - C_ﬂv.:r‘r{.!\d

' - q'Ldh
-I:'uhnnv-w i‘t; . ’;8 & - I::1/1‘_._‘dil ﬂﬂdbf&:} Mpf____
D“ﬂﬂ th%_ - ===

—IH.{Q;&, I’Qf 00, Bﬂﬂ/————-
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DETAILS

OF
MOVABLE ASSETS
RADHA DEVI
W/o — KRISHNANDAN PASWAN
(23(A) (i) Deposits in Bank
S.No. Name of Bank Mature of Account Account Number Balance Amount as Remarks
I[ State Bank of Ind on 07 100 © M“Q‘”Eﬁﬁ?_fﬂuﬂu
ate Bank of India | £k
1 Bara Chakia Current Account 30710517348 Rs.15,000. GD 5,000 A
Central Co-Operative Bank, | : . a0
| 7 | o Gl Saving Account 1099 | Re81019.00 50,00%/= k
Champaran Kshetriya . DEI:IEEI | =p oot~
Gramin Bank, Bara Chakia Sang AE““"E # - e DD e, i .
Siate Bank of india, Staipur | Saving Accounis | 01190000021 | Rs 23196500 |1, 50 e
. - ; — TOTAL ~ Rs.578884.00 | z 65,601 =
(2)(A) (i)  MON-BANKING FINANCIAL COMPANIES
[ 1 [Saharalndia Housing Bond NIL
Policy No. 10733817
| 2 |IciCiBank a2 Policy No. 10804020 |




¢ ofF M M OVABLE ASSETS o-F

DETAIL
Khidkmwdm fxowem

Q&d}\a Deve N‘{D
Residontial Land

eNo.  Locade S No. Eondead (Tefe  Measunomont
MO o e Mun”‘ﬂz 'lrcjquq ;i £l ) Cunient "“kar_t W
?L,,.. kaths ~ Dl

ks Duwers
blaf-E.-&qumm 2y - 249 p -z - 92 Q;,qu; LoD~ 85
%M-Cﬂ\ah‘a_
-I)Lﬂ*--Eﬂ-ﬂl—Cl\a.wfma« |92 -1528 & m Of = IR - .13 50,000 = 0D
.M L:awu:L
. Dumig s - 6§ -89
ohal g2 =1l
ghi-sb Er;:rmmm%im - ;:7' o — 83 SIS0
g o3y = 249 b~ B e BT Re 5, 80,000 2 89
V&= 0 g — o - 00
L3 =5588 o0 - o4 - o0 M
|13 -20% O - &) - 12 %{ N



DETAILS OF MOVABLE ASSETS OF
RADHA DEVI wio - KRISHNANDAN PASWAN

2} (A) 1V OTHER FINANCIAL INSTRUMENTS
N.S.C. TIME DEPOSIT L.

Certificate No. Amount Account No. Amount Policy No. Amount
GB7EE D31746 10000.00 40976 40000.00 536626766 100000.00
B7EE 931744 10000.00 40875 40000.00 537542370 250000.00
BTEE 931747 10000.00 793830 B000.00 534911125 50000.00
BTEE 031745 10000.00 75378 2000.00 TOTAL Ts —  400000.00
530D 797605 500000 793784 4500.00
530D 794605 5000.00 783757 40000.00
BOEE 391077 10000.00 793831 27000.00
S9EE 391068 10000.00 703754 40000.00
BOEE 391007 10000.00 40877] 20000.00
BOEE 391095 10000.00 40978 85000.00 |
BSEE 391093 10000.00 783755 56000.00
BEEE 381091 10000.00 793756 55000.00
EGEE 391085 10000.00 =" 793758 75200.00
BOEE 331087 10000.00 TOTAL KR — 452600.00 i
GOEE 381085 10000.00 [
B9EE 301083 10000.00 |
BOEE 391081 10000.00 2
BOEE 3910789 10000.00 R T
2188 179430 500.00 i
3BCC B73245 1000.00 1
38CC B73246 1000.00 3 s
3BCC B7 3247 1000.00 i
G2EE 572216 10000.00 :

G2EE 572215 10000.00 B
S2EE 572213 10000.00 ]
SZEE 572212 10000.00 _ :
G2EE 572210 10000 00 — i
G2EE 572210 10000.00 i 2
92EE 572209 10000.00 : !
G2EE 572214 10000.00 — e A
Q2EE 672217 = 10000.00 A =
TOTAL 75 —  263500.00 ! = . 3 |
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